
 

 

IN THE HIGH COURT OF UTTARAKHAND AT NAINITAL 

Writ Petition (Criminal) No.1601 of 2020 
                                    

Sameer Ali & another      ....Petitioners
     

Versus 
 
State of Uttarakhand & others   ….…Respondents 
 
Present:- Mr. Mohd. Matloob, Advocate, for the petitioners.  

 Mr. J.S. Virk, Deputy Advocate General with Mr. K.S. Rawal, AGA, for 
the State/respondent nos.1 to 3. 
Mr. Sahil Mullick, Advocate, for the private respondent no.4.  
                     

 

 
Hon’ble Sudhanshu Dhulia, J. 
Hon’ble Alok Kumar Verma, J. 
  
  This case has been heard through video 

conferencing.  

 

2.  In this case, the petitioners before this Court 

alleged to be a married couple and their case is that after 

petitioner no. 2 had converted to “Islam” i.e. faith of 

petitioner no. 1, the two were married on 28.09.2020. Since 

both the petitioners belong to different faiths, their 

marriage was being opposed at the hands of private 

respondent no. 4, who is father of petitioner no. 2. This 

Court purely in the interest of justice and in order to 

protect the life and liberty of both the petitioners had 

passed the following orders on 01.10.2020:- 

“This case has been heard through 
video conferencing. 

 

2. Both the petitioners belong to 
different faiths and their case is that 
after petitioner no.2 had converted to 
“Islam” i.e. faith of the petitioner no.1, 
the two were married on 28.09.2020. 
There is a prima facie proof of this, 
which they have annexed to the writ 
petition. They seek police protection 
from this Court as they have an 
apprehension that the private 
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and according to Mr. Harish Kumar, it is not possible and 

therefore a wrong statement has been given by the 

petitioners on the affidavit before this Court. 

 

7.  We would like the District Magistrate, Dehradun 

to conduct an inquiry in all these aspects as well.  

 

8.  List this matter on 24.11.2020. 

 

9.  Meanwhile, the father of the girl – Mr. Harish 

Kumar submits that he would like to meet his daughter i.e. 

petitioner no.2. 

 

10.  Learned counsel for the petitioners                        

Mr. Mohd. Matloob has also very fairly submitted that he 

shall ensure the presence of both the petitioners at 

Dehradun District Court Premises, at 11:00 AM on 

24.11.2020. 

 

11.  The District Judge, Dehradun is hereby directed 

to ensure compliance of this order. He should particularly 

ensure that full security measures are in place in the 

District Court Premises, at Dehradun, so that no untoward 

incident happens on the said date. 

 

12.  Let a certified copy of this order be provided to 

the District Magistrate, Dehradun as well as to the District 

Judge, Dehradun for onward compliance.  

 

 

 
(Alok Kumar Verma, J.)    (Sudhanshu Dhulia, J.) 
                          21.11.2020 
Nitesh/ 
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